
CENTRAL ADMINITRATWE TRIBUNAL 
CUTTACK BENCH; CUTTACK, 

Oriçfinal Application No.264 of 1988. 

Jate of decision sDecembe r 2,1988. 

Pu.rna Chandra Sahu, aged about 38 years, 
son of late Baishnab CharanSahu, at present 
orking as Office Assistant, Postal Stores 

Uepot, At/P.O./District-Sarnhalpur, 

Versus 

1. 	Union of India,represented by its 
Secretary, Deparnent of Pests, 
Dak Bhavan, New Delhi. 

3 

Applicant. 

Postaster General, Orissa Circle, 
At/P. O.Bhubaneswar, District-.Puri. 

Superintendent of Postal Sres Depot, 
At/ P. O./istrict-Sambalpur. 

Shri R.N.Sahu, Assistant Sup rintendent 
of Pot Of fices,ncharge, Rourke1a-cin 
Inquiry Officer, At/?,O.Rourkela, Djst- 
undargarh. 	 ... 	 Respondents. 

For the applicant 	... M/s.Devanand Misra, 
Deepak Misra, 
R,N,Najk, A.Deo, Advocate. 

FOL the vespondents 	Mi. ,i,B.jhraSr. tanding Counsj 
(Central) 

Mr,T,Dalai, Mdl, Standing Counsel 
(Central) 

CORAM ; 

THE HON'ELE MR.B.R.PATEL,VICE-CHAIRMAN, 

A N D 

THE HON 'ELE MR. K.P. ?CHARYJV, MEMBER (JuDIcIAL) 

1, 	Ihethr reporters of local papers may be allowed to 
see the judiient ? Yes. 

To be referred to theReporters or not ? ho 

Whether Their Lzordships wish to see the Lair copy 

of the judgment 7 Yes. 
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JUDGMENT 

K.P,ACHA?YA,MENBE (J) 	In this application under section 19 of the 

Administrative Tribunals Act,1985, the applicant challenges 

the order passed by the competent authority initiating 

disciplinary proceeding against him on an allegation that 

the applicant had suuitted false Travelling Allowance Bill 

in reqsrd to his claim for travelling under the Leave 

Travel Concession scheme with his dependent mother aid 

brother. 

Shortly stated, the case of the applicant is that 

he is working as an Office assistant 'under the Postmaster 

General,Orissa and he took an advance of Rs.860/-. to 

undertake journey from Sarnbaipur to Madras and therefrom 

to Kanyakuinari. On 23.11.1987 the applicant sunitted his 

final Travelling Allowance bill amounting to Rs.1,452/-. 

On enquiry it was found that the claim of the applicant 

towards the T.A. of his depeident mother and brother was 

false and therefore, a proceeding has been initiated 

aaainst him for having misconducted himself. Hence, this 

application has been filed with prayer to quash the procee-

ding. 

In their counter, the respondents maintained that 

no illegality has been committed in the matter of initiation 

of proceeding and the case is one of full proof evidenca 

and as suchat this  stace.  the Bench should not uash the. 

proceeding. 

LWa hive hsard Mr.Deepak Mi3ra, 1earne counsel 



h 
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for the applicant and Mr.Tahali Dalai, learned Addittonal 

Standing CounselCentral) at some length. Ofcourse, stringent 

view should be taken in cases of this nature in order to avoid 

loss to the Government. But in the past in cases of similar 

nature we have quashed the proceeding because in a case arising 

at Bhadrak the departmental authorities did not like to proceed 

against certain officials who had committed sixnila.r misconduct 

and had exonerated those officials after they had deposited the 

amount drawn by thin•  We also took 	simi1r view while 

disposing of certain cases on our judicial side. Taking into 

consideration the facts and circumstances of this case we would 

direct that the applicant should deposit the amount claimed by 
ca 

him in the T.A.B11J for his dependent mother and brother within 

3.1.1989 along with interest at the rate of 18 % per annum from 

thedate of drawal of the advance till the date of deposit. 

Subject to this condition, the proceeding is hereby quashed. 

In case the money is not deposited by 3.1.1989, the proceeding 

should Continue. 

5• 	Thus, this applicution is accordingly disposed of 

leaving the parties to beer their oin costs. 

A 

..I........ . S.... 

Member (Judicial) 

B • • PTIJ ,VICE -CHAIRMAN, 	9 1' 
•• •• S SSS•S•S •I5.SSS. 

Vice-Chairman 

Central Administrative Tribunal, 
Cuttack Bench, Cuttack, 
December 2,1988/S.Sarangi. 


